IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

- T . e ne . Y e S ——

in
ORIGINAL_APPLICATION NO3.1034/96

DATE OF ORDER : 28-08-1997,
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Between :-
T.V.5.Narayana

0 - *s e Applicant
And

1. Divisional Railway Manager,
St Rly Waltair Division,
Visakhapatnam,

2. Sr.Divisional Personnel .
Officer, SE Rlys Waltair Division,
Vigakhapatnam, -

R ces Reépondents

Counsel for the Applicant Shri V.Krishna Rao

e

Counsel for the Respondents

CORAM:
THE HON'BLE SHRI R,RANGARAJAN . " :  MEMBER (A)

(Order per Hon'ble Shri R.Rangarajan, Member

L 2.

Mo

Shri C.V.Malla Reddy, SC

(8)

for Rlys




2. The applicant filed this R.P. for reviewing t

‘N.Ramulu and OSN Rao. In the reply filed to the 0.A

that the applicant nad not opted for Electrical trac
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‘not applied in response to the notification dt.5-3-B

- Whan the proceedings numhathad;bean given in the re

Nona for the applicant. 'Heard sri C.V.Malla

respondents.,

in the 0.A. The 0.A. was Piled praying for a direct

pondents to step up his pay on par with his jyniors

his juniors had opted for the same and hence his cas
compared with that of the juniors teo grant the relie

3, That 0.A. was disposed of as the applicant ha
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working in ElectrigTraction,

4, In tne present R.A., he has not filed .ary proo
opted for Electric Traction, He merely stated that
inviting for the .options was nat notified in the not
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and in response to that - his juniors had applied)|

Electric Traction, the statement of the gpplicant tﬁ
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minor penalty and becauss of that his case was not consi
He further submits that the minor penalty was imposed wi

following the proper rules. If the applicant is‘aggriev

punishment imposed by not following the rules, it is for
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oo . -
get that punishmentLgaumﬁd by suitable judicial proceedi

That cannot be a matter for consideration in the R.A.

Se In viewof what is stated above, I find no merit i
Revieu Application., Hence the same is dismissad. No or
caosts.,.

(R.RANGARAJAN)
Member (A)
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Dictated in Gpan- Court.
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CQPV, tOs= _ .
1./he Division~1l Railway Manager, South Ezstern Railway
/ ‘Divisiommi. Visakhap=tnam, '

2. The Senjor Divisional Personnel Officer, South Edstern
waltair Division, Visakhapatnam, '

3. one Copy to Mr., V,Krishna Rz20 _§GVOCaté CAT,Hyd,
4, One Copy to Mr. C.V. MallaReddy SC.For Rlys. CAT.Hyd.
5, One opy toThe U'.R. ().

6. One Dupliczte Copy.
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